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BEFORE THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application no. 76/2019

State of Kerala & Others: Respondent(s)

Report filed by Chief Environmental Engineer, Kerala State Pollution Control Board,

Regional Office, Thiruvananthapuram in the matter of
Original Application No. 76/2019.

The issue for consideration in the O.A No0.76/2019 is the illegal mining carried out by
M/s. Indian Rare Earths Limited (IREL) and M/s. Kerala Minerals & Metals Limited
(KMML) along the coastal area of Alappad and Chavara, in Kollam District, Kerala. The
committee constituted as per the direction of Honorable National Green Tribunal, including
the Central Pollution Control Board (CPCB) and Kerala State Pollution Control Board
(KSPCB), had assessed the interim damage caused to the environment due to the
unsustainable mining of the industries and submitted report before the Honourable Court.

The Honourable National Green Tribunal vide order dated 25.02.2020 directed the
Kerala SPCB to take further action according with law, after hearing the affected parties and
to furnish the action taken report. (Copy of the said order is attached as Annexure I). The
Chief Environmental Engineer, Regional Office, Thiruvananthapuram was authorized to file
the report after the hearing, vide Order no. PCB/HO/EE4/NGT/76/2019 dated 29.06.2020 of
the Member Secretary, Kerala State Pollution Control Board. (Copy of the said order is
attached as Annexure II).

In compliance with the order of Honorable National Green Tribunal, a hearing of the
affected parties, IREL and KMML was arranged on 06-04-2020. But due to the pandemic
COVID 19 lockdown it was postponed. Both the industries were heard by the Chairman of
Kerala State Pollution Control Board on 18.06.2020.

Both the parties put forward their contentions, on the report submitted by the joint
committee, recommending recovery of compensation based on the damage to the

environment, before the Honorable National Green Tribunal. They submitted written

SINDHU \\\\\\\ ly signe d by SINDHU RADHAKRISHNAN
RADHAKRISHNAN Date: 2020.07.16 12:00:33 +05'30'



representations also during the hearing. The main contentions of IREL & KMML during the
hearing are summerised below.

IREL

1. The IREL had got conducted 2 studies by NCESS for estimating sustainable
mining of heavy minerals that can be done from the Chavara Beach. 'I'he 2 study
reports were pertaining to the years 2001-2002 and 2010-2012. In these reports,
NCESS has specified the permissible quantity that can be mined. The first NCESS
study reported a net accretion of 60 m*meter length of beach per annum and the
company regulated mining accordingly. As per the second study report obtained in
2012, the quantity of permissible mining was reduced to 32.4 m*/meter length of
beach per annum. They reported that the quantity of beach sand IREL had mined
is not different from that specified in the above reports of the NCESS.

2. IREL is not aware of the NCESS report of 2019. The mining quantity quoted in
NCESS report 2019 has not been provided by the Company. Hence the quantities
are questionable. All data has been made available to the State PCB.

3. Mining is not the only reason for erosion.

4. IREL has submitted detailed a written report during the hearing

KMML
Representative of KMML submitted that all the contentions raised by IREL
are identical to that of KMML. In addition, they submitted the following.

1. They had not been given an opportunity for hearing before submission of the
report to the Hon'ble NGT
2. The illegality & unscientific-ness of mining activities has not been established

legally by the Joint Committee.

3. Quantity specified in NCESS report is also disputed.
4. Written submission against the Report has been submitted by KMML.

o1

. One week time is required to submit detailed report regarding the
quantity of mining shown in the document submitted to the Board.
6. A lot positive developments have come about in the locality due to the existence

of the company

The Chief Environmental Engineer, Regional Office, Thiruvananthapuram, one of the

members of the Joint Committee, who was present in the hearing, pointed out the following.
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1. The report of NCESS in 2019 had been prepared by NCESS as per the
direction of Kerala Government (Industries Department) and the report was made available
to the Kerala State Pollution Board by the Government for filing before the Hon’ble NGT.

2. In this NCESS report (2019) obtained from the Government, it is clearly stated
that excess mining was carried out by IREL & KMML. NCESS report also gives mining
data of the companies which were annexed to the report.

3. The mining data provided by IREL & KMML to the Committee are not
significantly different from the data in NCESS report.

4. Honourable National Green Tribunal has not directed the Joint Committee to
go into the legal aspects of mining but to assess the environmental damage due to the

unsustainable mining conducted by the Companies.

Dr. Deepesh, Scientist, Central Pollution Control Board, another member of the joint
committee, who attended the hearing through Video Conference, informed the following
about the calculation of environmental compensation been done.

1. The calculation of environmental compensation has been done following the
methodology accepted by World Bank, and it is a Worldwide accepted methodology.

2. If there is any change in data, the environmental compensation can be
reworked accordingly. Only partial data has been given by the Companies.

3. As to the contention that the whole of West Coast is erosion prone, erosion
rate in Kanyakumari District area is very less and here this particular mining has accelerated
erosion. It is evident from satellite imagery.

4. The rate of erosion in this area is much higher than the natural process.

After hearing both parties, the Chairman of the Board observed that KMML and IREL
have raised concern on excess mining as reported by NCESS and so if needed, complete data
can be called for from the parties. Also rate of erosion has to be studied. However it was
noted that the documents submitted by KMML to the Board during the damage assessment
itself revealed that excess mining has been done. It was also decided after the hearing KMML
and IREL that, if they desire so, can implead in the O.A and submit their contentions before
the Honorable National Green Tribunal. Based on the hearing and written submissions from
the companies report will be filed before the Honourable NGT.
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The main contentions of IREL & KMML based on their written representations are

summerised below.

Submissions from IREL

1.

IREL is functioning under the Department of Atomic Energy. It is the only
Government agency in the country authorized to mine and handle Monazite, an
atomic mineral occurred in beach sand along with 6 other minerals such as Ilmenite,
Rutile Zircon, Leucoxene, Silimanite and Garnet. The Monozite produced by IREL is
used for producing several nuclear grade compounds which have strategic
applications. The other minerals have applications in Titanium production , steel
industries, Nuclear reactors etc. IREL has been conducting mining as per the Mining
lease of Govt. of Kerala along the Coast of Chavara ,Kollam since 1970.

IREL had engaged NCESS in 1999 and in 2010 to conduct studies on Heavy metal
budgeting on the Chavara coast and since then mining had been conducted only as per
the sustainable quantity recommended by NCESS. The total quantity of mining when
calculated for a block period of 9 years from 2000 to 2009 and 2010 to 2019 are
within this limit .

Mining is not the only reason for beach erosion. Studies have shown that the entire
coast of Kerala is prone to accretion and erosion.

The calculations made for land deterioration and destruction due to tailing as per the
joint committee report is unscientific. Since the heavy mineral concentration is not a
chemical process but a physical process involving washing of beach sand with water
and centrifuging there are no chances of land pollution and deterioration. Deposition
of tailing sand on the beaches was not recommended by NCESS in their reports

IREL has been permitted to carry on mining activities on the basis of mining leases
issued by the Government.

IREL mining operations are not responsible for the alleged damages or degradation of
the area and thus not liable to pay any damages towards loss caused to the

environment.

Submissions from KMML

1.

The parameters adopted for the study by the joint committee are not relevant and the
legality & unscientific-ness of mining activities has not been established legally by

the Joint Committee.
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2. The entire study is based on two studies of NCESS, first one during 2011-13 and
second in 2019, in which KMML is not aware of second one. Quantity specified in
NCESS report is also disputed. The findings of the joint committee have not pointed
out violations to any applicable law.

3. The mining of minerals is being carried out by KMML as per the approved mining
plans issued from appropriate authorities from time to time.

4. Mining is carried out in accordance with law. Overburden and tailings are stored for
refilling at a later stage.

5. The committee has not done comparative analysis of mining and non mining areas.

6. Even though the work of construction of groyns by KMML has been pointed out in
the report by the committee, the advantages gained have not been considered.

7. Further proceedings against KMML based on the Joint Committee report may be
dropped.

(Copy of the minutes of the hearing on 18.06.2020 and written submissions from KMML
and IREL are attached as Annexure 111.)

It is submitted that the companies have still not submitted any additional data so as to
make any changes in the interim damage assessment. The submission of IREL that land
pollution is included in the damage calculation is not correct. Considering sand washing as a
non polluting industrial operation, effects of pollution is not included. Similarly cost of
construction of beach protective measures such as groyns have not been included in the total
damage assessment, eventhough it is as per the methodology, a part of damage assessment.

It is submitted that both companies have raised objection regarding the NCESS report
prepared in 2019 and produced before this Honourable court on 19- 7-2019. This report as
stated earlier had been prepared by NCESS as per the direction of Govt of Kerala. Copies of
Government direction to NCESS to prepare the report and later handing over to the Kerala
SPCB for producing before the court are produced herewith as Annexure 1V .

Both companies have raised objection that destruction of beach is not entirely due to the
beach mining but there are several reasons for which they demand an extensive study.
NCESS who have done 4 years of study for IREL and 2years for KMML along the Chavara
coast have conducted one month study and used previous data to assess the damage to the
beach . Even though both units are relying on NCESS reports for the sustainable volume that
can be mined they are not willing to accept the findings of NCESS in this regard. Similarly

the companies report that they are conducting mining as per the mining plans and

Digitally signed by SINDHU
SINDHU RADHAKRISHNAN

RADHAKR'SHNAN Date: 2020.07.16 12:01:56

+05'30'



Government lease issued to them. However the units, even though applied for, have not
obtained Environmental Clearance, for beach mining. It is humbly submitted that the Board is
not competent to assess the other legal aspects of mining, which comes under the Department
of Mining and Geology, Atomic Mineral Division, Government of India etc. and causes of
beach erosion. Due to the above reasons and the COVID 19 lock down prevailing in the
State further actions could not be taken against the companies.

The above facts are humbly submitted before the Honorable National Green Tribunal for
kind consideration.

All that stated above are true to the best of my knowledge, information and belief.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 76/2019
(LA. No. 109/2020)

(With report dated 13.02.2020}

News itemn published in "Indian
Express® Authored by Vishnu Varma
Titled
“17-year-old's video gets Kerala talking of impact of sand mining"

Date.ofhearing: 25.02.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
e bl HON’BLE DR. NAGIN NANDA, EXPERT MEMBER
HON’BLE MR. SIDDHANTA DAS, EXPERT MEMBER -

For Applicant(s): Ms. Geeti Ara, Mr. Sumit Goel, Advocates
For Respondent(s): Mr. Keerthi Priyan, Advocate for KSPCB
Mr. Nishe Rajen Shonker, Advocate for State
of Kerala
ORDER

The issue for consideration is the alleged unscientific mining by
Centre Rare Earths Limited and Kerala Minerals and Metal Limited
along the coastal area of Kollam in Kerala. Vide order dated
29.03.2019, a report was directed to be furnished on the factual
aspects b\ District Magistrate,_l{ouam and the State Pollution

Control Board (PSCB).

This Tribunal vide order dated 19.07.2019 considered the report
jointly submitted by the State PCB and District Magistrate showing
illegal mining and directed as follows:

“4. In view of above, we constitute a joinl Committee with
representatives from the Central Pollution Control Board
(CPCB} and the State Pollution Control Board {SPCB) to
determine the amount of compensation to be recovered for
damage to the environment by two months by e-mail at

|
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T 0L . It is open to the concerned regulafory

authorities to recover the compensation by following due
procedure of law.”

3. Accordingly, further report has been filed on 02.11.2019 by the
joint Committee recommending recovery of compensation based on
the damage to the environment and to enforce the Rule of Law as
follows:

“Summary of damage assessment

(@) Interim Hamage assessment and compensation for
temporary restoration activities calculated for IREL for the
period 2001-19 is Rs.69,12,76,280 (69.12 Cr and the
total value of excess mirung 223.81,60,851 (223.81 Cr)

(b) Interim damage assessment and compensation for
temporary restoration activities calculated for KMML for
the period 2001-19 is Rs.95,36,24,067 (95.36 Cr) and the

total value of excess mining is 266,50,55,094 (266.51
Cr)” '

4. In view of the above, the State PCB may take further action
according with law, after giving hearing to the affected parties.
Since the State PCB is to hear the affected parties, we do not
consider it necessary to hear the said parties at this stage, in view
of the fact that order of the State PCB is appealable to this

Tribunal.

S The State PCB may file action taken report before the next date by

email at judicial-ngt@gov.in.

List again on July 8, 2020.

Adarsh Kumar Goel, CP

Dr.Nagin Nanda, EM

Siddhanta Das, EM
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PCB/HO/EE4/NGT/76/2019 Date: 29 /06/2020

' AUTHORISATION

Sub: - 0.A.No0.76/2019- reg.

The Chief  Environmental Engineer, Regional Office,
Thiruvananthapuram is hereby authorised to represent the Board in the above

O.A and to file necessary reports on behalf of the Board.

p\fﬁ v For and on behalf of the
L/\‘. KERALA STATE POLLUTION CONTROL BOARD
/P
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MEMBER SECRETARY

To
The Chief Environmental Engineer,
Regional Office,
Thiruvananthapuram

Copy to:

Adv. Jogy Scaria
Advocate-on-Record
Supreme Court of India
SB-41, Sophia Apartment,
Abhaykhand-4, Indirapuram
Ghaziabad, UP-201010

(0) 01204264302
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From .
The Member Secretary

ector
d Metals Ltd

lam,

1. The Managing Dir
Kerala Minerals an
NH 66, Sankaramanga
Chavara, Kollam-691 583

7 The Managing Director
Indian Rare Earths Ltd
Chavara, Kollam-691 584

Sub: Unsciéntiﬁc mining along coastal area of Kollam

Sir, - _
please find the enclosed minutes of the meeting conducted on 18/06/2020 in

the chamber of Chairman.
v ours faithfully.
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Copy t0:
1. The Chief Environmental Engineer
© KSPCB, Hedd Office, TVM
5 /The Chief Environmental Engineer
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tal Engineer

3. The Environmen
KSPCB, District Office, Kollam

4, The Environmental Engineer-1

KSPCB, Head Office
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MINUTES OF THE MEETING CONDUCTED ON 18/06/2020

The meeung commenced at 11.153 AM with the Chairman, KSPCB
presiding. The Member Secretary was aiso present. Representatives of KMML &
IREL. Chief Environmental Engineer. Head Office, Chief Environmental
Engineer., Regional Office, Thiruvananthapuram, Officers from concerned
sections, Assistant Engineer, District Office, Kollam were also present.
Dr. Deepesh, Scientist; CPCB, Bangalore was present via video conferencing. List

- of participants is attached.

The Chairman welcomed everyone to the meeting, and requested the
industry representatives to introduce themselves. He then asked IREL. to present
their points. They mentioned that they have certain contentions on the report

prepared by the KSPCB. The points raised by the IREL are given below:

The IREL had got conducted 2 studies by NCESS for estimating sustainable
mining of heavy minerals that can be dene from the Chavara Beach. The 2 study
reports were pertaining to the years 2001-2010 and 2010-2012. In these reports,
NCESS has specitied the permissible quantity that can be mined. They mentioned
that the quantity of sand the [REL has mined is not different from that specified in
the reports of the NCESS. The NCESS study reported a net accretion of 60
m’/meter length . of beach per annum and the company regulated mining
accordingly. As per the the second study. whose report was obtained in 2012, the
quantity of permissible mining was reduced to 32.4 m*/meter length of beach per
annum. The IREL mentioned that they are not aware of the recent NCESS report
submitted to the Government of Kerala. quoted in the KSPCB report. The IREL
claims that they have submitted all the data called for by the Pollution Control

Board. There is no chemical process in their operations. only physical separation

G
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of minerals and sand is done. Tailings are used for refilling the mined areas and
the land, which is leased, is returned 10 the owners. They also contested that the
coastal erosion cannot be considered only due 1o the mining, as there are other

factors also that cause erosion. .

They also submitted that a lot of positive developments have come about in
the locality due to the existence of the Compary. There are 2 estuaries in the area
being investigated, and the IREL has put up many structures for protection of

estuaries.

KMML submitted the following

Representative of KMML submitted that all the contentions raised by IREL
are also identical to that of KMML. In addition, they submitted that they also have
ot seen the 2019 report of NCESS. They claim that no excess quantity of sand 1s
mined by them. They contest that the quantity of sand mined by KMML as
reported in the 2019 NCESS report might have been obtained from sources other
than their Company. They had not been given an opportunity for hearing Or
submission before the Hon’ble NGT. They also reiterated that the whole of the
west coast of the country is erosion prone, and the erosion in the area cannot be

attributed mining alone.

They mentioned that the NCESS has conducted the study during 2011-2013
regarding sustainable mining for KMML, and taking this report of NCESS as

guideline mining is done as per the rules and mining plan approved by Department

of Atomic Energy.

An Objection was raised by the KMML that violation of any mining law is

not pointed out in the report. Provisions of law for imposing penalty are also not

7




pointed out. It has not been legally established that unsustainable mining has been

carried out.

They also submitted that a lot of positive developments have come about in

the locality due to the existence of the Company.

The Chief Environmental Engineer. Regional Office, Thiruvananthapuram

pointed out the following.
J

1. The report of NCESS in 2019 had been prepared by NCESS as per the
direction of Government. (Industries Department)

2. This report was furnished to the Board by the Government for filing before
the Hon’ble NGT.

3. In this NCESS report (2019) obtained from Industries Department, it ois
clearly stated that eXcess mining was carried out by IREL & KMML.
NCESS report also gives mining data of the companies which are annexed
in the report. The CEE also poinied out that the mining data provided by
IREL & KMML are not significantly different from the data in NCESS
report. The CEE also said that the NGT has not directed the Jont
Committee to go into the legal aspects of mining but to assess the
environmental damage due to the unsustainable mining conducted by the

»

Companies.

On enquiry by the Chairman how the calculation of environmental
compensation has been done, Dr. Deepesh informed that this has been done
following the methodology accepted by World Bank, and it is a World wide
accepted methodology. He also informed that if there is any change in data, the
environmental compensation can be reworked accordingly. He also informed that

only partial data has been given by the Companies. As to the contention that the
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whole of West Coast is erosion prone, Dr. Deepesh said that erosion rate in
Kanyakumari District area is very less and here this particular mining has
accelerated erosion. It is evident from satellite imagery. He also said that rate of

erosion in this area is much higher than the natural process.

The Member Secretary directed that mining should be done only as per SOP
and if they have any objection to the report of the Joint Committee, they can

implead in the present Original Application and voice their objections.

After hearing the submissions, Chairman observed that both the industries
have raised concern on excess mining as reported. If need be, complete data can
be called for. Rate of erosion has to be studied. However, he noted that the
document submitted by KMML to the Board itself revealed that excess mining has
been done. In conclusion, the main contentions of IREL & KMML are given

below.
IREL

1. IREL is not aware of the NCESS report of 2019 and is not ready to accept it.

2. The mining quantity quoted in NCESS report 2019 has not been provided by
the Company. Hence the quantities are questionable. All data has been
made available to PCB.

3. Mining is not the only reason for erosion.

4. IREL has submitted detailed written report during the hearing
KMML

1. The illegality & unscientific-ness of mining activities has not been
established legally by the Joint Committee.
2. Quantity specified in NCESS report is also disputed.

9
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3. Report has been submitted by KMML.

4. One week time is required to submit detailed report regarding the
quantity of mining shown in the document submitted to the Board.

In conclusion, the Chairman said that the Hon’ble NGT has directed the
Board to hear the aﬂ"ec;ed parties and submit action taken report, which is due on
08/07/2020. Based on the hearing and written reports received from the
Companies, report will be submitted before the Hon’ble NGT. IREL & KMML, if
~ they desire so, can implead in the O.A and submit their contentions before the

Hon’ble NGT. The Chairman thanked all the participants.

The meeting came to close at 12.45 PM.

CHAIRMAN

o
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Cy\'}ﬂ\ 17.06.2020
To )-5\ < '
The Chairman, W L\P’W

Kerala State pollution Control Board, iU:y lg’b\)’o
Pattom PO, :
Thiruvanathapuram

Sir/fMadam,

Sub : Unscientific mining along coastal area of Kollam
Ref . (i) Hon'ble NGT order dated 25.02.2020 in OA No.76/2019
(i) KSPCB letter no. PCB/HO/EE4/NGT/76/2019 dated 09.06.2020 f

This has reference to the above. We hereby submit our responses to the Joint )
Committee report filed in OA No. 76/2019 for your consideration.

Thanking you,

i For IREL (India) Limited, Chavara

13-/éf2c 20
S.Surya Kumar,
Chief General Manager&Head.

Enclosures

IRIZL response — 12 pages

Annexure-1 (relevant page of NCESS report 2002)
Annexure -2 (relevant pages of NCESS report 2011)
Copy of GOs for Mining lease

Copy of Mining Plan approval lstter from AMD, Hyderabad
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IREL (India) Limited,
Minerals Division
Chavara, 691583

OBJECTIONS TO THE REPORT OF THE [OINT COMMITTEE FILED IN 0A NO.76 OF 2019

The Hon’ble National Green Tribunal on 16-01-2019 taking suo moto cognizance of a
newspaper report published in the Indian Express dated 11t January 2019 on the
rampant beach sand mining in the coastal district of Kollam directed the District
Magistrate Kollam and KSPCB (Kerala State Pollution Control Board) to take
appropriate action and furnish a factual and action taken report within a month. A
report on all factual aspects and the remedial measures to be taken as examined by
NCESS was filed by KSPCB by email on 17.07.2019. The said report was taken on record
during the hearing held on 19.07.2019. The Hon’ble Tribunal took note of some of the
specific findings mentioned in the report filed by KSPCB more particularly that there
has been a shoreward shift of isobaths in Ponmana and Vellanathuruthu as prepared in
2000, 2010 and 2019, the mining volumes by IREL and KMML during the, last two
decades namely 2000 to 2010 and 2010-2019 have been considerably higher than
sustainable mining quantities recommended by CESS/NCESS and that severe erosion is
attributable to the unsustainable mining practice that has been going on along this

coast.

The Hon’ble Tribunal constituted a Joint Committee with representatives from CPCB
and KSPCB to determine the amount of compensation to be recovered for the damage
caused to the environment by unsustainable, illegal mining and further directed the
Committee to file a report. [REL(India) Limited filed an application in the Hon'ble
Tribunal for impleadment and permission to file objections to the report filed KSPCB
which was listed for hearing on 25.02.2020. On the said date, the Hon’ble Tribunal
directed KSPCB to issue notice to the affected parties and hear them before taking any
further action. Accordingly, KSPCB has issued the notice to [REL (India) Limited on
.09.06.2020 calling upon IREL to attend the hearing; on 18.06.2020..

IREL is thus submitting its objections to the report filed by KSPCB in the Hon'ble

Tribunal on 02.11.2019 in writing, apart from making its oral submissions.

%
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IREL (India) Limited at a glance:

IREL, a Mini Ratna (Category-I) Central Public Sector Enterprise (CPSE) under the
administrative control of the Department of Atomic Energy was established in August
1950. The first plant was set up at Rare Earth Division (RED) in Aluva, Kerala in the year
1950, with the mandate of producing Rare Earths aﬁd compounds of strategic
importance from Monazite. The products from Monazite viz; Rare Earth, Thorium,
Uranium compounds used in the Atomic Energy, Space and Defence sectors. In order to
ensure sustained supply of raw material for monazite processing, Govt. of India took
over the operations of Travancore Minerals Limited in Chavara, Kerala and
Manavalakurichi, Tamil Nadu in 1965 through backward integration of IREL and
entered into the business of winning and processing of atomic minerals (commonly
known as Beach Sand Minerals). The position of IREL is clearly defme,d under
Department of Atomic Energy in The Government of India (Allocation of Business)
Rules, 1961.

IREL is the only Government agency in the country authorized to mine and handle
“monazite”. Monazite occurs as an associated mineral in the suite of other six minerals
viz; Ilmenite, Rutile, Zir_con, Leucoxene, Sillimanite and Garnet. This suite of seven
minerals is also called Beach Sand N]’inerals and declared as “atomic minerals” under
Part-B of First Schedule of MMDR Act 1957. Monazite produced from IREL, Chavara
mining lease areas is utilized for the production of Nuclear Grade Ammonium Di-
Uranate (NGADU), mixed rare earth chloride (MRECI), Thorium Compounds, tri-sodium
phosphate (TSP) and other compounds having a number of strategic and niche
appllcatlon The thorium values generated from monazite processing are stockpiled as
per the directives of Atomic Energy Regulatory Board (AERB) for future use in the 3rd
Stage Nuclear Power Programme of the Country in line with Energy Security Mission.
NGADU produced out of monazite is directly used for Atomic Energy applications in the

country.

The government of Kerala granted mining lease in favour of IREL, Chavara in Kollam

District during the 1970s for winning of atomic minerals and since then IREL, Chavara
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has been carrying on its operations in a sustainable manner. Government of Kerala
further renewed the mining lease of IREL, Chavara during May 2006 upto Feb 2020.
Presently the mining lease areas of IREL, Chavara are operated under Rule 6(11) of
Atomic Mineral Concession Rules, 2016. IREL, Chavara caters the raw material
requirements of the prestigious State-owned PSUs, M/s Travancore Titanium Products
Limited (TTPL) and M/s Kerala Minerals and Metals Limited (KMML) by supplying
[Imenite. Other minerals viz monazite is used for strategic application stated above.
Zircon is also used in nuclear reactors as fuel bundle for nuclear power generation. In
addition, hundreds of downstream industries in and around state of Kerala are

]

benefitted by the products of IREL.

[Imenite - Feed stock to state PSU’s M/s KMML and M /s TTPL

Monazite - Nuclear Power Generation stage 3 P
Zircon - Nuclear Power Generation stageland infrastructure based industry
Rutile - Infrastructure sector

Sillimanite - Steel industry

IREL adopts two methods for winning of atomic minerals viz; beach wash collection and
inland mining. The beach wash collection, which is a replenishable resource, is being
done from 1970s in Chavara and Veffanathuruthu area. The beach washing collection is
done by manual scooping of beach sand thus providing livelihood for a large number of
local inhabitants. The inland mining activity was stared in Chavara area in 1990 and in
Vellanathurthu area in the year 2016. The methodology adopted is harvesting of
minerals without drilling and blasting as these minerals are naturally occurring in
liberated form. Being a wet operation, there is no emission of dust, no usage / storage
of explosives and no er:ission of toxic fumes. The minerals are separéted'by physical
processes and there is no use of chemicals. The methodology adopted by IREL, Chavara
for winning of atomic minerals from the mining lease areas is environment friendly and
operations are carried out in a sustainable manner as per the approved mining plan
since remaining sand (tailings) after extraction of minerals is backfilled to maintain the
topography.
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The phenomenon of accretion of atomic minerals at southern west coast of Kerala

state:

It is a well known fact that the Western Ghats contain atomic minerals which were
formed due to solidification of metamorphic rock during volcanic eruptions. Due to
heavy rains in monsoon and hot sun ray incidence the rocks have been weathered, the
mineral grains liberated which are carried down during rainy season by the rivers to
the sea. The width of the beach in the west coast is very narrow (around 500 mts only)
unlike on the eastern side where the width of the beach is around 2000 mts. These
minerals are carried to the Arabian'Sea not only by the rivers but also several streams
which is also a unique feature of the western coast in Kerala. The minerals are pushed
back to the beach during the non rainy season thus resulting in accretion of sand on the
beach and replenishing the beach. Even though accretion and erosion is a natural
phenomenon in the south western coast, the accretion period is more than the erosion

period which is 3 times, thus resulting in net accretion of minerals.
NECSS REPORTS:

IREL, Chavara conducted a workshop on “Sustainable development of heavy mineral
resources of Chavara” in October 1997, by inviting various stake holders like local
panchayat members, eminent scientists and government officials in which, it was
recommended to identify the information gaps on heavy mineral (HM) budgeting at
Chavara coast. Towards establishing the HM budgeting and management of the same in
the coastal stretches of Chavara, IREL engaged NCESS for conducting the scientific
studies in February 1999. NCESS carried out an extensive study and submitted the
report in the year 2002. Based on the extensive field visits and measurements
(including beach, offshore and inland) and modelling, the processes involved for
replenishment of HM and sediment fluxes in the coastal regions of Chavara were
worked out. The step ladder concept was proposed based on all season study for an
extent of almost two years, to describe the near-shore sediment transport processes
along the coast. A numerical model to work out the net replenishment of volume of

mineral sand was developed considering the net accretion and erosion processes.

%
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NCESS study resulted in a sustainable volume of net accretion of 60 m3/mt/year was

established. Bulk density was calculated to be 2.088 t/m?.

To combat the sea erosioﬁ issue, which is a natural phenomenon in the west coast, the
Government of Kerala constructed a sea wall along the coast in 1960s. About 1500mt of
the coastline (including Kovilthottam, Ponmana and Vellanathuruthu) has been left
open to enable beach wash collection by IREL. The corresponding tonnage calculated as
Heavy Mineral Sand budgeting is 1,87,920 t/year. The relevant chapter of NCESS
report (February 2002) showing the Heavy Mineral Sand annual accretion details is

enclosed herewith as Annexure-I. f

In 2010-11, IREL once again engaged NCESS to take up a study on “ Depletion of Heavy
mineral content” in beach washing as IREL observed that there was a considerable
decrease in HM content after the tsunami. A report was submitted to IREL inf2012. As
per this report, the accretion volume of sand was 32.4m3/mt/year and the
corresponding bulk density was 1.799t/m3. Accordingly, the sand budgeting calculated
for 1500 mt was 87,43 1t/year. The values shown have been taken as the recommended
quantities of beach wash collection for the years 2001-2012 and 2012-2019
respectively. The relevant chapter of NCESS report (received in 2012) is enclosed

herewith as Annexure-IL

Al
*

The recommended and permissible quantities of beach wash collection for Block II and

Block IV viz. a viz. the actual quantities are given in the table below:.
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Actual quantity collected
Permissible quantity as per NCESS report
by IREL
Quantity
Excess

Period from Block _

Volume in m3 Quantity in tons quantity

[Tand IV
collected
(tons)
(ton)
8,10,000 16,91,280
2001- (60 m3 X 1500 m 16,43,978 Nil
2010 X 9 years) (8,10,000 m? X 2.088 t/m3) '
5,20,200
9,87,860
(60 m3 X 1500
m X 2 years + 9,57,723 £ Nil
(1,80,000 m? X 2.088 t/m3 + '
2010 - 32.4 m3 X 1500
3,40,200 m3 X 1.799)

2019 m X 7 years)

From the above table, it is clear that IREL has not collected any excess quantity during
the period 2001-10 and 2010-2019.

OBJECTIONS TO THE REPORT OF 'THE JOINT COMMITTEE FILED IN OA NO. 76 OF
2019

Paragraph No. 2.1 Specific observations based on site visit:

Unsustainable mining practices resulting in environmental damage/ degradation to the

area causing:

“Loss of beach land and natural plantation.

>
> Loss natural beach and recreational value

A7l

Loss of traditional fishing
Loss of natural coastal protection

Loss of habitat properties and cultural values

Y V V¥V

Loss of ecological services offered by coastal region”

M
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esponse by [REL:

The beach wash collection is done in a sustainable manner, taking into account all
aspects to safeguard the environment. Studies have been conducted by NCESS regarding
sustainable volume of mining and their recommendations are being implicitly followed

which is evident from the following tabulated statement:

ol Actual quantity collected
Permissible gty as per NCESS by IREL
Quantity
Period 4 5 from Block |s Exces.;s
| Volume in m3 Quantity intons | =, = oo quantity
(onis) collected
(ton)
2001-2010 (9 8,10,000 16,91,280 16,43,978 | , Nil
years)
2010 -2019 (9 5,20,200 9,87,860 9,57,723 |  Nil
years)

IREL carried out sustainable mining during the above two decades in line with the
NCESS reports. IREL practices only manual mining in the intertidal zone (ITZ) for
collection of beach washings since inception and no machinery is used for collecting

beach washings.

Al
*

[REL mining operations are not responsible for the alleged damages or degradation of
the mining lease area. Sea erosion and accretion are common natural phenomena
happening all across the west coast. Hence it is denied that the mining activities of IREL

have caused damage to the environment.

Paragraph 3.2 Interim Damage Assessments

3.2.1 Land deterioration / destruction due to tailings:

The report states that tailings is the solid waste generated from beach mining /
washings. The black sand rich in Ilmenite and other heavy minerals are processed on/
or off site to separate heavy metal rich fractions and tailings consisting of silica sand are

deposited in surrounding areas in mounds or trenches in the industry premises.
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It is also stated that NCESS recommends tailings should be deposited back on the shore
to prevent further erosion of beach and to reclaim the lost beach. This is also one of the
requirements of the approved mining plan and mining lease which requires the lessee

to do the reclamation of mined area and progressive closure of mine as per the plan.

The report further states that excessive extraction of beach sand using heavy earth
moving equipment and non-deposit of tailings on the beach front has caused loss of
beach area and has assessed the damage caused to the environment because of the
deterioration of the land surface with mine tailing and associated activities _by IREL
during the period 2001-2019 at Rs. 30.995 Crores. ¢

Response by IREL:

The collection of beach washing does not involve any drilling or blasting. Thé minerals
are in liberated form. The process doesn’t require any chemicals. In case of beach wash
collection from the beaches and beach sand mining in the inland area which involves
wet operations, the same are carried out using spiral separators for pre-concentration,
where tailings (silica sand) and concentrate (atomic minerals) are collected separately.
There is no solid waste generation and instead there is physical separation only. The -
tailing sand is non-hazardous, non-leachable and cannot cause land deterioration and
destruction. In turn, it is used for simultaneous refilling of the back beaches and is well
accepted by NCESS.

NCESS, in their reports has never recommended that the tailings should be deposited on
the beach to prevent further erosion of beach and to reclaim the lost beach due to

mining activities. In fact, the reports only recommend the tailings to be used to refill the

back beaches.

Hence the calculation made for land deterioration and destruction due to tailing from

page 18 to 23 of the report is unscientific and hence the damages claimed are denied.
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Observations of the Committee:
paragraph No. 3.2.2 Cost of land/beach lost due to beach mining

“The extent of beach area lost/affected by unsustainable beach mining by IREL is
taken from Google carth satellite historic data with respect to the 2000 shoreline
determined by NCESS in their April 2019 report. The extent of beach mining was
determined by the geo morphologic changes observed in the Google earth historic
satellite imagery over d period from 2003 to 2019, Accordingly, area of 29047.8
and 105924.66 mZ were affected due to beach mining activities of IREL near
Kovilthottam (NK Block IT) and Vellanathuruthu (NK Block IV) respectiyely.”

The damages for the cost of lost land as assessed by the committee have been fixed at -

Rs. 6.66 Crores.

Response by IREL:

As explained above, the quantity of beach washings collected by IREL is strictly as per
the scientific study carried out by NCESS, which recommends the collection of beach
washing to the extent of net accretion. Repeated studies show that the entire coast of
Kerala is prone to erosion and accretion and hence the coastline is subject to dynamic
changes and is not static due to the action of the ferocious Arabian sea on the entire
length (650km) of Kerala coast. I\:lany studies also show that other coastal areas in
Kerala are also facing severe séd erosion even though there is no mining activity eg
Eravipuram, south of Kollam beach, Shanghumukham beach in Thiruvananthapuram,
Chellanam beach in Ernakulam etc. Thus the natural process of erosion and accretion of

the coast cannot be attributed to the sustainable mining activities by IREL.
Hence the calculation of costs towards loss ofl'énd_/ beach is denied.
Observations of the Committee:

Paragraph No.3.2.3 Land plot damage:

3.2.3.1 Agricultural gain from coconut cultivation (Rs 0.86 crores)
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3.2.3.2 Recreational /cultural cost
Recreational value assigned by local population (Rs. 1.21 Crores per annum)
Recreational value assigned by outstation people (Rs. 1.52 Crore per annum)
Cultural value assigned by the local population (Rs. 0.48 Crores per annum)

Total for 19 years Rs. 30.61 Crores

Response by IREL:

Mining Leases have been granted to IREL to collect/mine the atomic minerals by the
government of Kerala in 1970. Once the area has been allotted for mining purpose,
through mining lease by the Government, the calculation of damage by considering “had

it been not utilized for mining” is meaningless and hypothetical. :

[REL is an organization functioning under the Department of Atomic Energy to mine the
atomic minerals which is a permissible activity even as per the CRZ notification and the
AMCR- 2016. The atomic minerals mined by IREL are used for strategic purposes in the
nation’s nuclear energy programme having critical elements as declared by the NITI
Ayog. There can be no damage that can be assessed in carrying such exclusive and

strategic activities. The damage assessed for such loss is thus denied.

Observations of the Committee:

Paragraph No. 3.2.4  Damage due to unsustainable extraction of minerals:

“In the April 2019 report submitted by NCESS, it is clearly pointed out that IREL has
not adhered to the sustainable mining quantity already recommended by NCESS in
previous study report of 2012 It is also maintained that unsustainable mining
extraction beyond the recommended quantity resulted in severe erosion of beach
and coastal stretches. Had the industries, exercised caution while mining, the

present situation of loss of beach could be prevented.”

The damage assessed due to unsustainable extraction of minerals is Rs. 223.82 Crores

e

e s
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Response by IREL:

IREL has always been collecting raw sand from the beach washing sites as per the
quantity recommended by NCESS vide their report in the year 2002 and 2011 The
quantity permitted and mined during the year 2001 - 2019 is as under.

permissible qty as per NCESS Actue qt:)a;/nltfl{tchollected
I Quantity
Period . = from Block Excegs
Volume in m3 Quantity in tons [l and IV quantity
(tons) collected
¢+ (ton)
AL ES 8,10,000 161,280 | 1643,978 |  Nil
years)
2010-2019 (9 5,20,200 9,87,860 9,57,723 Nil
years) £

[REL has carried out sustainable mining during the above two decades as per the NCESS

reports.

Therefore, the observation made by the Joint Committee in their report submitted to the
Hon’ble NGT is not based on facts. Hence the damages assessed due to unsustainable

extraction is denied.
N
¥

Observations of the Committee:

Paragraph No. 4.0 Total interim environmental damages:

“Summary of damage assessment:

Interim damage assessment and compensation for temporary restoration activities
calculated for IREL for the period 2001 - 19 is Rs.69.12 crores and the total values

of excess mining is Rs.223.81 crores”

Response by IREL:

IREL has been permitted to carry on mining activities in the coastal stretches of Chavara

in the State of Kerala coast on the basis of the mining leases executed by the State

w
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Government and the conditions set in the mining plan, duly approved by Atomic
Minerals Directorate. There has been no deviation by IREL in respect of the mining
leases or conditions set in the approved mining plan. It has entrusted NCESS to conduct
scientific studies in the years 2002 & 2011 so as to enable it to carry on the mining
activities in the most scientific and sustainable manner. These reports have enabled
[REL to assess HM budgeting which would in turn reflect the quantities that can be
efficiently mined with minimal damage to the environment. This is despite the fact that
the Coastal Regulation Zone notifications which regulate all activities along the coastline
of India, permit collection of beach wash which are exclusively available in the southern
coastal states. The collection of beach washings by manual harvesting does’not involve
the use of any heavy machinery and the lands are back filled in the case of inland
mining. The manual harvesting of beach sand minerals provides livelihood to the local
population who would otherwise be unemployed during the non-fishing season. There
is no serious threat of irreversible damage being caused which is also evident from the

fact that the report itself is silent as regards the same.

The beach washings which are naturally replenished by wave action are collected
manually as required to be done under the relevant CRZ notification. As per the National
Mineral Policy 2019, “ 6.9 Beach Sand Minerals - Efforts will be made to encourage
extraction of replenshable deposit§ of beach sand minerals for improved economic
growth by ensuring coordination between the different agencies viz, State
Governments, Ministry of Environment, Forest & Climate Change , Indian Bureau of
Mines, Department of Atomic Energy, Atomic Minerals Directorate for Exploration &
Research and Department of Customs & Excise etc. So that regulations of Mining of
Beach sand minerals is in conformity with the mining and other related laws, while also
conforming to National security requirements and established International protocols”,
This activity can thus be described as “sustainable” and hence IREL has not caused any

degradation of the environment and consequently, not liable to pay any damages.

In view of the facts explained above, IREL has not caused any destruction of the
environment and is thus not liable to pay any damages towards loss caused to the

environment along the coastal stretch of Chavara.



ANNEXURE

Heavy Mineral Budgeting and Management at Chavara

extracting sediments that are coming from the inner shelf primarily during the accreting
phase. This can be done because the beaches are being protected by the rock walls during

the erosion phase, which prevents erosion at that time.

In this way:

e mining mostly occurs in the accretionary phase' when inputs are mostly cross-
shore from the inner shelf

o the effects can continuously diffuse during the periods of beach accretion, rather
than conducting large mining operations in the erosion phase, and exacerbating
the erosion.

e Reduced mining can still occur in the monsoon when littoral drift is directed south
and therefore the impact will be primarily felt to the south. Notably, such a

strategy would not be valid if the rock walls were not present.

So that mining should not interfere with longshore transport rates and so that the mining

occurs in the accretion period when sediment is coming from continental shelf,

Pl

e A total annual extraction of nd more than 60,000 m’ is recommended; and

e The monthly distribution of mining volumes is summarized in Table 7.1.

The volume is equal to the cross-shore inputs in the accreting period from August to
February and equivalent to a mass of 1,25,280 metric tonnes for a density of 3480 kg/m’

and porosity of 0.4, as adopted to calculate the cubic meter volumes (Table 4.1).

The total volume is equal to the annual input during the accreting phase from August to
February from the continental shelf over a 1000 m length of coast, and allowance will be
made for the inter-annual variability in the erosion/accretion patterns (see below). While
the mining areas are only a total of about 750 m long, we have allowed for the bigger

1000 m coastline because sand from the immediate environs are expected to move into
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ANNC #URE -2

Study on Depletion of Heavy Mineral Content in the Beach Washings of IREL, Chavara

Panmana and Kovilthottam mining sites and dredging from the inland region. The
collection of heavy rich sand through local people is less. The raw sand data provided by
IREL for the past one decade from 2001 to 2011 indicates that the intake from the beach
constituted a major share. These raw sands are passed through the plant where the heavy
and light minerals are separated through wet gravity method. The light minerals consist

mostly of quartz and were used for back filling the dredging sites of IREL.

Table 7.3 Innershelf cross-shore sediment transport for Srayikkad location

Inner-shelf cross-shore transport
Location

Onshore (m3}mj’ycar) Offshore (m3fnliyear) Net (m’/m/year)

Srayikkad 32.41 -27.48 4,93
(Onshore) F

7.4.1 Mining volumes

The mining data provided by the IREL and KMML are in metric tonnes. However, since
our sediment budget computations are by volume, the mining data have to be converted to
volume. For the volume computations, the average porosity and density of beach
sediment samples from the two mini‘rrg sites has been worked out. The average sediment
density is estimated to be 3.00 gfcm’f Based on these values, assuming a porosity value
of 0.4 (Kurian et al., 2002), the conversion factor for volume computations from metric
tonne is found to be 0.5556. Mining quantities which were in metric tonne have been

converted to volume (m’) using this factor.

The quantities of sand that were extracted from the Kovilthotam and Vellanathuruthu-
Panmana mining sites by IREL are summarized below in Table 7.4, On an average during
the past one decade, IREL was extracting a sediment volume of 1,02,899 m’/yr averaged
across the two mining sites at Kovilthottarm and Vellanathuruthu-Ponmana. Needless to
mention here that this mining volume is considerably higher than the annual
replenishment to the beaches. In addition to the IREL mining, the KMML also takes

considerable amount of sand from their blocks — Panmana-I & II, Neendakara and
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Study an Depletion of Heavy Mineral Content in the Beach Washings of IREL, Chavara

1. Reduction in the Mining Volumes of IREL and KMML

By now it is clear that the combined mining volume of IREL and KMML is much
higher than the sustainable mining limit. It is very essential that the mining volume is
limited to the quantum of sediment replenished from the offshore each year. The
present study estimates that the annual replenishment is around 32.4 m*/m. Hence it
is recommended that the IREL may limit the mining volume at Vallanathuruthu and
Kovilthottam to 48,600 m® taking the combined beach washing collection site length
as 1500 m. In a similar way KMML will also have to bring down their mining
volume based on the beach washing collection site length. Any increase irf the
quantity over and above the prescribed limit will lead to drastic reduction in offshore
reserves and reduction in the overall heavy mineral content in the innershelf and

beach.

. Opening up of Beach Washing Collection Sites in the Northern Sector of the
Coast

Considering the acute scarcity of raw material that the IREL is facing, it is proposed
that a new beach washing collection site be opened in one of the mining blocks of
IREL in the northern sector. It has to be ensured that the beach washing collection is
strictly limited to the annual replenishment from the offshore. A length of 500 m of
the beach can be epened up. The quantum of annual beach washing collection should
be restricted to a maximum of‘ZO,DOO m’>. The limit in the intake has to be
meticulously ensured in order to protect the coast from adverse implications and

caving in of the shore.

In case the IREL decides to open up a new beach washing collection site, every effort
has to be made in rehabilitating the local residents of the project site before taking up

the project work.
. Deposition of Dredge Spoil from the Neendakara Harbour

One method of enhancing the offshore resource of heavies is by depositing the dredge

spoil of the Kayamkulam and Neendakara harbors in the beaches of this coast. Annual
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GOVERNMENT OF KERALA
Abstract

Industries Department-  Mining & .Geology- Mines- and Minerals- Major minerals-
rineral sand- Mining Lease granted to M/s.Indian Rare Earths Limited, Chavara-
Kollam-Renewed.Orders- issued.

INDUSTRIES(A)DEPARTMENT

_(_?:ﬁ:_(}-ls) 22/2005/1D Dated, Thiruvananthapuram , 22 -2-05

§
Read:-1. G.O.(Ms) No. 195/70/1D dated 30/5/70
2. G.0.(Ms) No. 166/97/ID dated 13/11/97
3, G.O.(Ms) No. 125/02/ID dated 22/11/02
4. Letter No.C.J/0100/ML/2002 dated 27-11-2002 from the Chief General
Manager, IREL, Chavara, Kollam ' %y
5. Letter No.RE/DT/CH/03 dated 16-4-03 from the Chairman &

\\Q‘I\ Managing Director, IRE, Chavara.
jﬁp Q 6. Letters No.1688/M1/2003 dated 15-3-2003 and 9-4-03 from the
7 \\'\;Q Director of Mining & Geology , Thiruvananthapuram
7. G.O.(Ms) No, 140/2003/1D dated 1-12-2003

Letter No. 4/8/2004-MIV dated 9-11-2004 from Ministry of Coal and
Mines, Governmient of India, ‘New Delhi. '

o0

! ORDER
The Indian Rare Earths Limited, Chavara, Kollam was being given extension of
Mining Lease for areas in the Block Nos. I & TV between Necndakara and Kayamkulam
for specified short periods since 1990. However, the Indian Rare Farths Limited had not
executed lease deed for the extended periods of mining lease granted to them from 1990
to 2002 for areas in Blocks Il & IV. Since they had  not executed the agreement and
started  value added projects in the State, no further extension of Mining Lease was being

granted to them.
’c

2. The Chivf General Manager, Indian Rare Earths Limited, Chavaia, as per his
letter read as 4th paper above fad requested Government for extension of Mining Lease
for a period of 20 years in areas in BlocksIl & IV fo maintain their present level ol

1 & VII and Kayamkulam Pozhi for obtaining Minerals for a Joint Venture Project

\\zoduction. They also had requested for mining lease extension for 20 years for Blocks
V

th NMDC.

3. Government having examined the matter in detail duly considering all the
aspects  of ihe case and with the recommendation of he Director of Mining & Geology
na e (20 vead aa 7“‘ naner ahove nrdered as follows:-

(oPY OF §oured menNT pR DL




M‘mi.ng Lease for a period of 20 years will be recommended for arcas
f'zpphcd for by IRE and forwarded to Govemnment of India for approval
in the Ministry of Atomic Energy and Environment.

if. In the Blocks No. VI and VIII of Karunagappally Taluk for areas
Applied for by IRE and in the Kayamkulam Pozhi, for arcas applied
for by IRE of 4.9 hectares in Sy.No.197 in Arattupuzha Village and 4.8
Hectares in Sy.No.159 of Alappad Village will be recommended and
forwarded 10 Government of India, on finalisation of the project report
by the Joint Venture Company with NMDC by IRE and after location
of the site of the Joint Yenture Company to be established. '

4. Government of India in their letter read as g" paper above has now conveyed
their approval for grant of first renewal of mining lease for mineral sand over an area of
102.77 hectares of land in villages of Thekkumbhagom, Chavara, Panmana and
Karunagappally in Kollam District in favour of M/s.Indian Rire Earths Limited , Chavara
for a period of twenty years with effect from 28-12-90 under section 8(4) of the Mines
and Minerals (Development and Regulation) Act 1957 subject to the conditions specified

therein and under rule 27(3) of MCR 1960.

. 5. In the circumstances, having examined the matter in detail, Government are

pleased to accord sanction for the first renewal of Mining lease.in favour of M/s.Indian
Rare Earths Limited Chavara, Kollam over an area of 102.77 hectares of land comprised
in Thekkumbhagom, Chavira, Panmana and Karunagappally villages (Block I & IV of
Karunagally Taluk) for a period of 20 years with effect from 28-12-90 subject to the

following conditions.

(1) Prescribed substances/ atomic minerals shall be disposed of only
after obtaining a licence from the Department of Atomic Energy
(DAE) as required under the Atomic Energy (Working of Mines,
Minerals and Handling of Prescribed Substances)Rules, 1984.
fos LY
A}p’f If monazite is produced in the process of exploitation of beach sand
minerals, such monazite shall be dispesed  of by the entity
concerned at its cos, in accordance with the instruclions!dircctives
of the Atomic Energy Regulatory Board or any person/body
authorized by the Competent Authority in accordance with the
provisions of the Atomic Energy Act 1962 and the relevant Rules

and Orders therg-under.

(i)  The company should have no objection 10 Atomic Minerals
W T Gl .4 Dacesrch's exploration activities
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(iv) The applicant, company, at the time of export of gamet or any
other mincral shall contact AMD for sampling their export
consignment and obtain the relevant Monazte Test
Certificate(MTC).
6. The following-ﬁmhar-cmdhions will also be adhered. to, before the mining

operations are started.

a) Royalty is payable as per sub section (2) of section 9 of the
Mines & Minerals (D&R) Act, 1957.

b) Dead rent is payable as per sub section (1) of section 9-A'of
the Mines & Minerals (Development & Regulation) Act, 1957

¢) The mining lease deed will be executed only after production
of the Mining Plan duly approved by Central Government Of,
its duly authorized officer. '

Special Conditions

(¥

(it)

(i)

(iv)

v)

The lessee  shall take steps for preservation of the present
configuration of the {and sea interface in the Mining lease hold.

The Mining activities in the area covered under this grant ghall not \\
extend below the sea level. it

The mining activities in the arca covered under this grant shall be
conducted without any obstruction 10 navigation or fishing

activities.

NOC from the date of execution of mining lease deed shall be %
Obtained from the District Coltector, Kollam of from the land
owners concerned as per th rules and regulations applicable i the
matter.

Before Starting Mining activities  the Director of Mining &
Geology will ensure compliance of the amended provisions ol the
Act and Rules, and other applicable Acts and Rules including
Forest (Conservation) Act, 1980 and Environmental Notification
dated 27/171994 as issued and amended by Ministry of
Environment and Foresis.




7. The abowve terms and cohditi”bné shall be 'éixbjcé'l”lo such modifications and
alterations as may be made by Government from time to time.

8 The Director, Survey and Land Records, Thiruvananthapuram will prepare a
cadastral map of the arca on a suitable scale showing therein the area with the survey
qumbers and sub divisions. The boundary survey numbers with sub divisions has to be
delineated on the sketch. The arca covered under this grant may be coloured in red and
ndexed accordingly. Three copies of the map may be forwarded to the Director of
Mining & Geology in Original under signature and office seal of that authonty. #

By Order of the Governor

F
i

P.JAYAPRAKASH
Additional Secretary

To

Mys.Indian Rare Earths Limited , Chavara, Kollam District-691 583

The Director of Mining & Geology , Thiruvananthapuram

The Secretary to Government of India, Ministry of Coal and Mines,
New Dethi (with C.L.) \

" The Controller, Indian Bureau of Mines, Nagpur (with C.L.)

The Sccretary , Department of Atomic Energy, CSW Marg, Mumbai- 40001
(with C.L)

The Scoretary, Department of Environment and Forest, Government of India,
New Delhi (with C.L.)

The Director of Mine Safety, Oorgam, Bangalore (with C.L.)

The Managing Director, KSIDC, Thiruvananthapuram

The District Collector, Kollam

The Director of Survey and Land Records, Thiruvananthapuram :

Stock File/O.C.

Copy to:-
Private Secretary o Chief Minister . ., _ B
Private Secretary to Minister for Industries & Social Welfare
Personal Assistant to Principal Secretary-I
Confidential Assistant {0 Additional Secretary-I

Forwarded/By ?de)r




GOVERNMENT O# KERALA
- Abut]ﬂ&t I
Industries Department - Mining and-Geology - “ines and Minerals - Major Minerals -
mineral sand - Mining lease; gmntad to MJS Indian Rare Earth leited Chavara - Kollam -

modified - ‘Orders issued.

INDUSTRIES (A) DEPARTMENT
G.0. {MS) No, 32 /2006/1D ~ Dated, Th;’mva:mnthap‘ursm: 15/3 20U
Read:- 1, GOMS) No. 22/051D dated 22-2-08.
2. Letter No. CH/MNG/4006(7) chtad 7 3-05 from rhe Executive Director, [‘ZFL,

Chavara, Kollam
3. Letter No.1688/M1/2005 dated 10-5-2005 from the Dn'eanr of ’Vlmmga and
Geology, Thiruvananthapuram. !

ORDER

As pec the Government Ovder vead ws {irst paper above sanction was accordedLor
the first renewal of mining lease in favour of AUS Iudian Rare Earths Limited Chavara,
Kolfam over an area of 102.77 hectres of [and comprised in Thekkumbhagam, Chavara,
Panmana and Karunagappally Village(Block 1T & 1V of Karunagapally Taluk) for o peried
of 240 years from 28-12-90 subject to the conditions and special conditions stipulated ihérein.

2. Now as per the letfer second cited the IREL has requested, for certain

modifications in the GO read above.Government examined the request in detail and are

pleased to order as follows:- _ _ |
)] The validity of the mining lease granted in the GO read above shall be
. extended up to 28-2-2020.

(i)  The special condition in Para 6(ii) in the GO read above shall be limited
to the collection of beach washing from t!le shoreline;

itz The orders issued in GO read above stand modified to this extent.-

By Orde;' of the Governor

P Jayapralash
For Principal Scerotary te Covernnioit,

To e
- H = " 5 - - . - ¥

M/S Indian Rave Earths Limited, Chavara, Kellam Distriet.

The Director of Mining and Geology, Thiruvananthapuram.

. © Seeretary to Government of India, Ministey of Coal and Mines, New Dulln (with C.4

(s

\7\’\”
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Secretary, Depqrtment of Atomic anrﬂ}, CSW Marg, Mumbai - 46601 (with C.L)
The Controller, Indian Bureau of Mines, Nagpur (with CLY

The Director of Mines Saiet~ Organ, Banglore,

The Managing Director, KSIPDC, Thiruvananthapuian,

The Distriet Colleetor, Kollam,

The Dircetor of Survey und Land Reeords, fhiruvmmnthapux ini.

The Principal Accountant General (Audit), Kerala, Thiruvananthzpuram

The Accountant Geners{A&E), Kerala, Thiruvananthapuram

e e PR -FDI"W.ﬂl'di‘-dfrBV order
&l

c____.“_‘.;
’ -~
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AMD MINM 5 PLAN APPReVAL
AM D

WA WIFN Government of India
9{TI] Foll fASIRT Department of Atomic Energy
WRAT] WIS FAAYT SR ST AT

Atomic Minerals Directorate for Exploration and Research

1-10-153-156, SIHIT Begumpet
daqrare Hyderabad - 500 016
H No.AMD/MRG/IREL-Chavara/MP/102.77 Ha ficeX 17 September, 2019

v A SIS (@R RfEs, gau & ger & daganEe, 949v, FEAETIeal, Jedal
Tid, eI are, forer Hewd, He # 10277 &7 & AT 7 veAd s | 3R
Nﬁrwmmwﬁmﬁmhﬁzﬂmﬂ?mﬁmaﬁmm

Sub:  Approval of Mining Plan and Progressive Mine Closure Plan in respect of NK Block Il & IV
llmenite Mine over an extent 102.77 Ha in Thekkumbhagom, Chavara, Karunagapally,
Panmana villages, Karunagapally Taluk, Kollam district of Kerala in favour of M/s IREL
(India) Limited, Chavara-reg. ?

q . FEHTETH 1 iR 06/08/2019 i A |IREL/CH/MNG/MP/2019
Ref  :IREL Letter No. IREL/CH/MNG/2019, dated 06/08/2019

am v afs ey e R s, 1057 AR s f SR Q) F @oE @
3 T witer Rara A, 2016 & o 8(2) % ZART Yo ARl @1 3TAET FI g
Prsar, ey, e A mSaTdve () RS @ eI e, Foer fae, S &
W,W,Wﬁm.Wﬂﬁ’iﬁﬁ&ﬂm&ﬁﬁmﬁmﬂ?mﬁﬁnmw

WmﬁwmmwmmﬁmﬁHMﬂmmwﬁ%aﬁ
A o ST &

In exercise of the powers conferred by clause (b) of sub-section (2) of Section 5 of the Mines
and Minerals (Development and Regulation) Act, 1957 and Rule 8(2) of the Atomic Minerals
Concession Rules, 2016, the Mining Plan and Progressive Mine Closure Plan of NK Block I & IV
[Imenite Mine over an extent 102.77 Ha in-,Thekkumbhagom, Chavara, Karunagapally, Panmana
villages of Karunagapally Taluk, Kollam district, Kerala is approved by the Director, AMD in favour
of M/s IREL (India) Limited, Chavara subject to the following conditions:

H‘J:T‘H’IE?T #Fr ad Conditions of approval:

1. mﬂmaﬁﬁuﬂ,msnﬁrmmﬁ*mmﬁm“ﬂqm’%wﬁ
HEGRT geReree, TR, fH, HIEe, SgFl IR RfdAeEe @S § gEau A
A Ao 3K W g T A TRl dee @ e fhar S

The Mining Plan and Progressive Mine Closure Plan is anproved in respect of minerals Ilmenite,
Rutile, Zircon, Monazite, Leucoxene and Sillimanite which are notified as "Atomic Minerals”
under Part B of First Schedule of MMDR Act, 1957.

% Wﬁfﬁwwm#ﬁfﬁﬁwmé#aﬁgmf’aaa’ézow-zoz-‘fzozs-z‘aaaﬁ
g ¥ i AieEr e & A g

This approval is for the five year plan period from FY 2019-20 to 2023-24 as per the mining
operations contained in this Modified Mining Plan.

LerTek




Fardt sdETe (2R S, TOAER, 2016 & UEet & AR FeAF wid a¥ A weld
At B FEART wET @A AR g B & it Pfde aA-aRe § 3N, e
ST P IETAGA 8] T@l B T HLEI

The mining plan shall be subject to review and updation for every five year as per the provisions

of AMCR, 2016 and M/s IREL (India) Limited shall submit the same for approval of AMD as
per the time schedule specified under these Rules.

. AEE rsaEue (SRan) MRS, 9aU IoT WHR @RI Geer & I [Ga0T 30T @A el
#F el & fege St Rers 8q e, qafa & add S|
M/s. IREL (India) Limited, Chavara, shall furnish the details of grant of lease or modifications in

mining lease by State Government to Director, AMD forrecord. ~

mr,mﬁﬂ@ﬂu%maﬁmﬁaﬁﬁmmﬁaﬁmmﬁﬁﬂwéa?
T 58 Ferad & T e

The lessee shall submit a copy of lease deed executed as per the extant rules to this Directorate
for record.

mmmwwm&ﬁmﬁﬁﬁaﬁmﬁ:ﬁmmmﬁmraﬁ
FE g A Geiel Aot (@1 § T H g Neer wfed) F FEIETT A TAT IHR
T {™@r SITv| f

The conditions stipulated by the State Government while granting the mining lease and
subsequent orders, if any shall be taken care of while implementing the Mining Plan (including
Progressive Mine Closure Plan).

mm(m,@mmmﬁ%wmm@mﬂmﬁ?mﬁm
A FEHETAERT) s, gaw @ ARd weni & o8-S/ e A & o a3y
¥ Adw W wOT AR 3Fd oEdw F Puifa aat AR R & Rt S gem
sudr 0F yiy RS § Qv gaty @ &S S

M/s. IREL (India) Limited, Chavara, shall obtain License from DAE to handle/mine prescribed
substances as per the provisions of Atomic*Energy (Working of Mines, Minerals and Handling of
Prescribed Substances) Rules, 1984 and comply with the terms and conditions stipulated in the
said License. Copy of the same may be sent to AMD for records.

Y] St (Fafhter wieaTon) e, 2004 (R 9/5/2009 SETITERI. 1210) F ITEET F SN,
Ao IaRSTA(ERan) RS, Tav, vEaRd ¥ dndy g & s afd Rews & e
qafd & sl S

M/s IREL (India) Limited, Chavara, shall obtain License from AERB as per the provisions of
Atomic Energy (Radiation Protection) Rules, 2004 (vide S. O. No. 1210 dated 09-05-2009). A
copy of the same may be sent to AMD for records.

IIRd AR F HERU/RYER g3 vd USHRET F wrsdy v adl v uATASIHR
JiftformE, 1957 & aetd IuEHT & HefeT g

The storage/disposal of monazite recovered shall be subject to the conditions of licences by DAE
and AERB and also the provisions under MMDR Act, 1957.




10.

11.

12.

i3

WW,Wmwszum%@rmwmmmwzma?mqmrﬁm
wmmm@mwwmﬁmmﬁmwmmwﬁamaﬁr
mﬁ%ﬁﬂmﬂa@ﬂﬁaﬁrmgl

That the Mining and Progressive Mine Closure Plan is approved without prejudice to any other
laws applicable to the mine/area from time to time whether made by the Government of India,
State Government, or any other competent authority.

wmmmwmﬂmmmmmwwmmmmw
st (R vd RafevaTen FfafAas, 1957 3raT STy WS RAmd fSrATael, 2016 3rUdT
forelt gEX e S &= (FeeTon) U, 1960, gATaTT HIETIT wiafvae, 1986 3K 30 &
aﬁﬂmm%&ﬁyﬂﬂm{%aﬁh{ﬂﬂmﬁ*mmmaﬁwﬁﬁ
mﬁﬁaﬁmmﬂﬁwmmmmm 1

That this approval of the Mining Plan (including Progressive Mine Closure Plan) does not in any
way imply the approval of the Government in terms of any other provisions of the Mines &
Minera! (Development and Regulation) Act, 1957 or the Atomic Mineral Concession Rules,

2016 or any other law including Forest (Conservation) Act 1960, Environment Protections Act,
1986 and the rules made thereunder, or CRZ notification efc.

@maﬁrﬁmﬁ.l%z%mmwﬁmﬁﬁmwmﬁaﬁrﬁﬁmﬁ%mw
Wﬁwﬁmam.mmmmﬁﬁmﬁﬁwﬁﬁww
e et AR, 1952 % FTER fhar Sl !

That the provisions of the Mines Act, 1952 and Rules and Regulations made thereunder
including submission of notice of opening, appointment of manager and other statutory officials
as required by the Mines Act, 1952 shall be complied with.

wm(wﬁmﬂqﬂﬁﬁwmm)ﬁ:mmwwmﬁﬁﬁﬁ
WW*%TWWW%@%WWW%I

That the Mining Pla_n_('@gguding Progressive Mine Closure Plan) is approved without prejudice to

~ any other order or direction from any court of competent jurisdiction.

14.

15.

16.

o AT (G % F A el s e &1 e, PeTcHE 32 /A
R % ¥, & @@ o & T F

The execution of Mining Plan (including Progressive Mine Closure Plan) shall be subject t0
vacation of prohibitory orders/notices, if any.

tqaﬂummn@maiamaﬁrwﬁ‘ﬁﬁawmmwﬁwaﬁaﬁmﬂﬁmm
mmﬂmwm%wmms\m%mwﬁg{mmmaﬁﬁmwﬁ
Wﬁmmﬁmmmm\ i

If any information as required under Mines Act, 1952 in the contents of the Mining Plan
(including Progressive Mine Closure Plan) is found to be concealed and the proposals for
rectification has not been made, the approval shall be deemed to have been withdrawn with
immediate effect.

aﬁwﬁwﬁwmm%mﬁmﬁaﬁa@mmmmmﬁﬁ
q@am%ﬁmﬁﬂ\aﬁmﬁwwm#@ﬁm|

If at any stage, it is observed that the informaiion furnished in the document are incorrect or
misrepresent facts, the approval of the document shall be revoked with immediate effect.




17.

18.

19.

20,

21,

22.

23.

wma.wmwmmnﬁﬁﬁﬁﬂwﬁ'mﬁiamﬁmﬁamm
Wq@ﬂ?ﬁaﬁﬁwmﬁwmﬁ,mn*mﬂaﬁ;mwmw
m;mﬁmxmmﬁwmalmﬁfWWMWq@w
mnﬁmﬂm%ﬁﬁ@wmﬁmﬂmﬁm#mﬁmﬁ
fr Fr8 Fr@erdy AT & &)

This approval of mining operations and associated activities is restricted to the mining lease area
only. The mining lease area is as shown on the statutory plans under Rule 32 of Mineral
Conservation and Development Rules, 2017 by the lessee/Qualified Person/applicant. AMD does
not take any responsibility regarding correctness of the boundaries of the lease shown on the
ground with reference to the lease map and other plans furnished by the applicant/lessee.

TGy v, el JGAITH AR G sk R 0542010 F TAE 11013/3/TFA0-
drfeA aegH vuagrmm?rﬁﬂmﬁqﬁmﬁ:mmoﬁﬂaﬂqmmﬁmm
mwmmﬂﬁmﬁmﬁm#wmﬁmﬁﬁaﬁmmﬁﬁwﬁqﬁ
q;ma'rﬁ?ﬁ #r Sl ?

The contents of circular No. 2/2010 issued by the Chief Controller of Mines, IBM, Nagpur vide
his letter No. 11013/3/MP/90-CCoM Vol VII dated 06-04-2010 shall be complied with and a

copy endorsed to AMD within a period of six months from the date of grant/execution of mining
lease. ;

ﬁwﬁsﬁmwm*muﬁwwﬁ?aﬁﬂmaﬂﬂjﬁmwaﬁﬁmmtﬁé
ﬁﬁam,wﬁ%ﬁﬁmﬁmmﬂaﬁgqmﬁmﬂﬁwﬁﬁmmﬁ

That if anytime during the operation of mines, it is found that the existing laws are not being
followed, the Director, AMD may suspend the approval accorded, by giving the relevant reasons
in writing.

ﬁw;ﬁﬁnmﬁﬁmqﬁaﬁa@m%mwmﬁﬁﬂ%mwﬁ,m
1 & ST Td G T ¥ SRR G Rideror B o FRT & “

That if there is any drastic change in the method of mining/milling. the information in this regard
shall be sent to the Director, AMD and the mining plan may be subjected to further revision as

per requirement. g,

wm%mﬁﬁnﬂﬂﬂ:ﬁ@*@%@@@ﬁ
vere &1 Sl & '

Full facilities shall be accorded to authorized officer of AMD for monitoring of implementation
of the mining plan.

TAEERR, 2017 & et 27 & e R R smedrad g & wivEd iy &
yqa femar S

The Financial Assurance as required under Rule 27 of MCDR, 2017 shall be submitted to the
authorized officer of AMD.

Wmammmwwmﬁmzmmmmmm
qafe @ Rerg &g Selr )

Copies of all statutory returns and notices as per rules in vogue shall be sent to the State
Government and the Director, AMD.




ved Mining Plan in respect of [imenite, Rutile, Zircon, Monazite, Leucoxene

Two copies of appro
fulfillment of above conditions are enclosed.

and Sillimanite subject to
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| Shri. 8. Surya Km@gﬁ
Chief General Manager and U
M/s IREL (India) Limited,
Chavara, Kollam District,

nit Head

Kerala — 691 583

E@m@m‘ﬁ)ﬂm ation 10;
i @ﬁnﬁﬁ(ﬂp.mﬁﬁm%ﬁm sorerfaa svae. HICHTA A, HES
400001,
ment of Atomic Energy, DAE Secretariat, Anushakti Bhavan,

Joint Secretary (1 & M), Departl
Chatrapati ,Shivaji naharaj Marg, Mumbai- 400001

5 e, YEIRE, fAaHE syt , O A, A v, Fas , FGUI - 400094
The Chairman, Atomic Energy Regylatory Board, Niyamak Bhavan, Anushakti Nagar,

Chembur East, Mumbiai, Maharashtra 400094
P, ST e S, 6 e, Sr-aaiiep, 3iaT Hdel.

[ndian Bureau of Mines, 6" Floor, Bloc

fafEe deed, ATITT-440001.

3. HEE W
The Chief Controller of Miries, k ‘D, Indira Bhavan, Civil

Lines, Nagpur-440001.
mﬁrﬂar&rf{{’(,g@mmﬁ.mu,
nes, Indian Bureau of Mines,
-560 022

4, &g Wi IGRECTH ot 08, g, d9TeE - 560 022
Industrial Suburb, 11 Stage, Tumkur

The Regional Controller of Mi

Road, Yeshwantpur, Bangalore
5 foeRmR, Gl we HidAeT fagTmar, A W%&WWW qree, fasdelaqtd -
605 004, FHTe ' '

The Director, Directorate 0
Palace P.O., Thiruvananthapuram—

f Mining and Geology, Govt. of Kéraia, Kesavadasapuram, Pattom

695004, Kerala

AEE AFE, No.5, 14th Main (100ft) Road, 4th B Block,

6. e, ST g, Bravacy Sl HIE
FITEHTET, FaTET 560034

The Director, Bangalore Region,
Road, 4th B Block, Koramangla, Bengaluru - 560034
5

14th Main (100ft)

Director General of Mines Safety, No.5,

2




7. mmgaaﬁamﬁﬂwmmmmwgﬁm fafaes, gav, o

Freeld, il - 691583
Shri C. Sundar, Qualified Person, Mining Engmeer M/s IREL (lndra) Limited, Chavara, Kollam
District,-Kerala — 691583
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The Kerala Minerals and Metals Ltd. st s 10

HUH E »QU \. ERITAS

) (4 Govt. Of Kerala Undertaking)
' (An ISO 9001, ISO 14001, OHSAS 18001 & SA 8000 Certified Company)
Vi m SANKARAMANGALAM, CHAVARA-691 583 ¥
KOLLAM, KERALA , INDIA. BUREAU VERITAS g = ¢
Phone : 0476-2686722 to 2686733 (12 Lines), 265}000
Fax  : 91-476-2680101, 2686721
E-mail : kmml@md3.vsnlnet.in, URL www. 'Di

KMML/MS/Mines/NGT-KSPCB/01 M

17.06.2020 \y‘A ;
We gt

The Chairman,

The Kerala State Pollution Control Board,

Pattom P.O.,
Thriruvanathapuram-695004

Spreading Splendour f g
CIN-U14109KL1972SGC002399

Sir,

Sub: National Green Tribunal order dated 25.02.2020 in O. A.No.76/2019 4
Ref: Your letter No. PCB/HO/EE4/NGT/76/2019; dated 09/06/2020

We wish to submit the following points in connection with the above for your kind information
and records;

F
i

Preliminary submission made during the hearing held on 18/06/2020 in connection with the OA
No.76/2019 of the Principal Bench of the NGT. KMML prays for a liberty to make a detailed
submission later.

It is understand that, vide Order dated 25.02.2020 of the OA No.76/2019NGT directed “the State
Pollution Control Board to take further action'accordance with law”.

The direction of the NGT was based on the Joint Committee Report constituted as per the said
OA. In this connection the following is submitted for kind consideration: -

(1) The findings regarding thedlegal mining, excess mining etc., against KMML is without
any basis. The parameters adopted for the study are not relevant. The penalty imposed on
KMML is baseless and it is without any statutory backing.

(2) The premise on which the entire report has been based is that KMML is carrying out
illegal and unscientific mining activities along the coastal area of Alappad and Chavara in
Kollam District Kerala. The Committee has not established theillegality &
unscientificness’ of ihe mining activities of KMML. Hence, the report and the
conciusicr= are not acceptable to KMML. The illegal and unscicntific mining activity
mentioned is denied. The mining activities of KMML are being carried out as per the
approved mining plans and monitoring of the concerned statutory authorities.

(3) The entire report is based on two studies of NCESS:

The 1* report carried out during 2011-13 and the 2™ one in 2019. Whereas, the first
report was based on two year seasonal study done for KMML and the second report was
based on a two months study. KMML is also not aware of the two months study

,%’”ﬁj/ fage 4 oF 3
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conducted in 2019. The findings and conclusions of the report of the Joint Committee
have not pointed to violations of any applicable law for which penalty is specifically
mentioned. The penalty prescribed is arbitrary. That being the case, the quantum of
penalty, which is not an illegal activity or violation of any of the applicable provisions of
law is unacceptable and is against the fundamental provisions of law. The penalty seems
to have been computed based on the data of the World Bank, which is not applicable to
the resent case and it has no statutory sanctity.

The Minjng of Beach Sand Minerals is being carried out by KMML is as per the
approved mining plans from appropriate authorities from time to time.

The minerals being mined by KMML are Atomic minerals specified in Part B of
Schedule (1) of the MMRD Act 1957, Periodical mspection by the officials of the Indian
Bureau of Mines, Department of Atomic Energy, Director General of Mines Safety,
DMG, AERB etc. is being carried out and the activities are monitored. The Directorate
of Mining and Geology, Government of Kerala, is also carry out the annual auditing of
the Mining activities. i
KMML is in possession of valid mining licenses under the Atomic Energy Act 1962 and
approved mining plans, as required under law.

It may be mentioned that in the National Mineral Policy, 2019 in para 6.9, the
Government of India encourages extraction of the replenishable deposits of beach sand
minerals for improved economic growth

From the above it is clear that the intention of the Government is to promote extraction of
the replenish beach sand minerals.

Mining of minerals from the beach for Beach Sand Minerals is therefore not illegal.

Further, while ﬁnalizing report by he Joint Committee KMML was not given a hearing
or an opportunity to present its stand or defend itself which is against natural justice. Had
KMML being given an opportunity for being heard, the committee would not have
reached the present conclusion.

Further, there are various contradictory statements in the report itself. And the contention
of the report that the environment could have been protected by not carrying out mining
cannot be accepted as it is against the National Mining Policy. The basic function,
activities and-business of KMML is Mining of Beach Sand Mineral§, processing, Value
addition upto manufacture of Titanium sponge. Titanium Sponge is manufactured in
collaboration with DMRL & VSSC and i the only indigenous source for Indian Space &
Defence programs. Hence, penalizing for mining, which is done in accordance with law
cannot be justified. Also it is normal for any mining activity to store the overburden or
tailings and use it for refilling at a later stage. These activities form part of normal
routine mining activity.

age )— "")F
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For such and many other reasons the report cannot be accepted.

It is pertinent to note that the entire west coast of India, from Kanyakumari in the south to
Gujarat in the North, extending for a length of about 5000 to 6000 kms. Ts a
predominantly erosion beach. The activities of KMML is confined to Just 800mtrs.

Attributing the erosion to the mining activity of KMML is unjust and unfair. All the
locations were which are not protected by sea wall is prone to erosion, along the entire
west coast and Google map pictures relied on by the Committee only highlights the

points near KMML. The committee has not done a comparative analysis of various
locations (mining and non-mining areas), which is necessary to get a true picture of the
impact of mining.

KMML has an approved Mine Closure plan as per the statute. At present the activities of
KMML is an ongoing process and only at the end of the life of the mine, assessment can
be made whether mining closure activities has been completed as per law. Hence, the
decision in this connection during the period of mining is totally unjustified. KMML has
also submitted a Bank Guarantee to Government of India to ensure that the Mine closure
plan is carried out as per direction of the Department of Atomic energy, which is also the
regulatory authority for Mining of Atomic Minerals.

KMML has got conducted a study by IIT, Chennai, Department of Oceanography and
CWPRS, Department of Marine Division for studies for reclamation of land and for
mitigation measures against Sea erosion. The work of construction of groins, as
suggested by IIT, Madras and designed by CWPRS has also started. This is pointed out
in the report. However, the advantage gained due to such action has not been considered
while finalizing the report.

It is also submitted that KMMIL has received the notice from this office only on
11/06/2020 and need further time of 2 weeks to provide the entire data regarding mining,
This is because the data is voluminous, spanning from 2001 onwards and it required
some time to gather the records anc} assimilate the data.

*

For this and other points to be submitted later and based on this hearing it is humbly
submitted that further proceedings against KMML, based on the Joint committee report
be dropped.

Thanking you,

Yours faithfully,

for The Kerala Minerals & Metals Ltd.,

Iahagin g Director
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Annexure-1

No.IND-A3/49/2019-IND ' industries (A) Department,
Thiruvananthapuran,
Dated : 29.61.2019
From
Principal Secretary

To
Director, National Centre for Earth Science Studies,
Akkulam, Thiruvananthapuram
Sir, .
Sub:- Industries Department — Mining & Geology - Mining in Alappad -
Entrusting study with NCESS - Request = reg.

Ref.- Minutes of the meeting chaired by the Hon'ble Chief Minister of Kerala
on 16.01.2019 (Copy enclosed for ready reference)

Please recall the meeting convened by 1Tonble Chiel Minister on 16.01.2013-

M/s Indian Rare Earths Limited has been carrying out mining activities
involved in the extraction of Beach Sand Minerals from Alappad village in Kollam
district for many years. There has been protests on the part of the public against the
mining practices (especially beach washing) adopted by IREL. Taking the
apprehensions of the people into consideration, vide reference cited the Government
of Kerala have decided to entrust a study with NCESS so as to identify the quantum
of sea erosion occured in Alappad due to beach washing and to suggest sustainable

scientific mining practices that may suit the Alappad village in Kollam district.

In these circumstances, | am to request you (0 conduct a study in Alappad
region, with the help of available records, to find out the extent of sea erosion

happened due to mining and to suggest sgc;ig_agpri,fi_c ways (0 continue mining Beach
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Sand Minerals in a sustainable manner. *You are aiso reguested to submit an intery
study report with recommendations, within a month positively. Kindly intimate th
probable date on which the proposed study can be begun and details of the fun

needed for the proposed study. i

Yours faithfully,

Yoy

Dr. K. ELLANGOVAN
PRINCIPAL SECRETARY
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Environment (A) Department

< No.A3/139/2019/Envt _ Thiruvananthapuram,
& Dated:02.07.2019

9 A0 From

Principal Secretary to Government.

o |
The Chief Environment Engineer
Kerala State Pollution Control Board,
Pattom, Thiruvananthapuram-695004.

Sir,
nvironment Department- National Green Tribunal

0.A. N0.76/20619 — Recent study report of NCESS-
Forwarding of - Reg. ‘

w
=

-]
23]

Ref : 1. Your letter PCB/RO/GEN/NGT Order — O.A No.76/2019
dated 17-05-2019.
2. Report (April 2019) submitted by NCESS,
Thiruvananthapuram on Impact of Beach Sand Mining
by IREL & KMML along the Chavara Coast, Kollam District.

[ am to invite your attention to the reference 1% cited and to
, '5’/< forward herewith a copy of the recent study report of NCESS at reference 2™

cited for further necessary action.

\%\‘1\\”\ ’

Yours faithfully,
SANTHOSH.R
Under Secretary
for Principal Secretary to Government
Approved for issue, '

At
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